Gavernment of'Jamr'ﬁu and Kashmir

Finance Department
Civil Secretanat, Snnagar

Notification
Srinagar, the 227 October, 2019

-sEDS 221 - In exercise of the powers conferred by sub-section (1) of section 11 of the Jammu and
IKashmir Goods and Services Tax Act, 2017 (Act Na. VY aof 2017} the State Gavernment. o being
satisfied that it s necessary n the public interest so to do. on the recommendations of the Council. hereby
makes the following further amendments in the SRO nolification No. SRO -GST-12 DATED 0807 2017
namety:-

(i) inthe Table, -

(a) against serial number 7. in the entry in column (3}, for the words and brackets. ‘twenty Iakh
rupees (ten lakh rupees in case of a special category state) in the preceding financial year”, the
following words . brackets and figures shall be substituted, namely -

“such amount in the preceding financial year as makes it eligible for exemption from registration
under the Central Goods and Services Tax Act, 2017 (12 of 2017)",

(b) after serial number 9A and the entries  relating thereto, the fcrllowmg shall be inserted namely. -

m | @ 0) Wl o =G
" 'OAA ' Chapter | Services provided by and to Nil | Provded thal Director
'_ | 99 | Fédérationlnternationale de Foothall (Sparts). Ministry of Youth
Association (FIFA) and its subsidiaries | Affars and Sports certifies
| directly or indirectly refated 1o any of that  the  services are

' the evenls under FIFA U-17 Women's | direclly or indirectly related

World Cup 2020 to be hosted in India to any of the events under

, . FIFA U-17 Women's World
| Cup 2020,

{c) against senal number 14, n the entry in column (3), after the word ‘below’, the wards ‘ar equal
1o’ shall be inserted

{d) against serial number 194, in the enlry in column [5), for 1he figures 2019, the fhigures “2020°
shall be substituted.

, (e) against serial number 198, in the entry in column (5), for the figures “2019", the figures "2020°
shall be substituted



(f) after senal number 24A and the entries relating thereto, the following senal number and entries

relatmg theret& shall be inserted, name'.'; .

iy [ (3) STt —[p)

i “24B Headmg " Services by way of slorage ' NIl Nil*

1 19967 or | or warehousing of cereals,

fHeadmg ' pulses, fruits, nuls and} !

9985 | vegetables, spices. copra, | |

1 '_ | sugarcane, jaggery, raw~

1 ' -vegetabie fibres such as ¢
| | cotton, flax, jule elc., |

| | Lindigo,  unmanufactured |

| tobacco,  betel leaves, | ;'

| | tendu leaves, coffee and ‘

f .: | tea ] {
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{0) after senal number 23A and the entries refating thereto, the following senal number and entnes
shall be inserted, namely -

rrrrr — e —me—— emm - —r e — S — ——_— S—— S

(1) B - (3) R D e
f 298 ' Heading | Services of life insurance provided or agreed to be  Nil NI,
.’ 9971 0r | provided by the Central Armed Police Forces (under |
Headmg - Ministry of Home Affairs) Group Insurance Fuads to
9991  their members under the Group insurance Schemes

| of the concerned Central Armed Police Force

|
|
|
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(h) against serial number 35, in the entry in column (3), after the entry (q). the entry “(r) Bangla
ShasyaBuna” shall be inserted,

i) aganst senal number 45, in the entnes in column (3}, for the words and brackets "twenly iakh
rupees (ten lakh rupees in the case of special category states) in the preceding financial year
wherever they occur, the following words, brackets and figures shall be substituted, namely. -

“such amount in the preceding financial year as makes it eligible for exemption from regisiration
under the Central Goods and Services Tax Act, 2017 (12 of 2017)".

() after senal number 82 and the entnies refating thereto. the following shall be nserted namely. -
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- - s s — —

Nt T_ e 3 e

5 ' “82A | Heading :SEW:CES by way of nght lo admission to the events Nil  Nil"
\ | 19995 | organised under FIFA U-17 Women's World Cup 2020
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notification shall come into force with effect from the 1= day of October, 2019

By Order of the Government of Jammu & Kashmir

Sd/-
(Dr. Arun Kumar Mehta) |AS,
Financial Commissioner,
Finance Department

o ET/Est/GST/119/2017-1V Dated 22102019
Copy to the:-

1 Secretary, GST Counci, New Delt

2 All Financgial Commissioners,

3. Financial Commussioner to the Hon ble Governor

4. Prncipal Resident Comnussioner, JAK Government , New Deaih

g All Pnncipal Secretaries to Government.
7
8
Q

All Commissioner/Secretanes to Government.
Divisional Commissioner, Jammu/Kashmir.
Excise Commissioner, J&K.
Commussianer, State Taxes, J&K.
10 Additional Commissioner, State Taxes (Adm) Jammu/Kashmir,
11, Adadmonal Commussioner, State Taxes Tax Planning, J&K.
12 Pyt Secretary to Hon'ble Advisor (S).
13 Presigent Kashmur Chamber of Commerce & Industry, Kashmur
14, Presdent Federation of Industry, Kashmur,
15 President Chamber of Commerce & Industry, Jammu
16 President Industnies Association Ban Brahmana/Samba
17. President Tax Bar Association, Jammu/Srinagar,
18. General Manager, Government Press Jammu/Kashmir
19, Private Secretary to the Financlal Commussianer, Finance Dapartment
20 Govermment Order file/Stock file/Incharge website.
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(Or. Aadil Fareed)
Deputy Secrelary 1o thelGovetnment
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